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New Delhi, t.hin the llth day of May, 2OO4

t)Il'Bt-E .Smr .SEAilIER RAJU' JrtrDrclAl- rFxBEn
mn'alr- .smr n.r. UPANYAYA, ADIXISTBATIYE IFIBEn

l.ProgrammeSt,affWelfareAReociatlonofAll
Inrlia Rartio & Doorrtarnhan (Regd' )
Throtlgh i ts Genera I Seoret'ary Shr i A ' N' Bai
I I , Annexe, Ilroadoant. i ng HotlRe,
Al I India Radio, Sansad Marg'
New Delhi-l lOOO|.

Shri Pramod Mehta,
Programme Exeotrtive, All Inrlia Radio,
Sansad Marg, Ner Delhi.

.Shr i S. C. Bhat. i a,
Programme Offioer,
D,T.P.E..S., All Inrlia Radio,
Akashrani Bharan,
New Delhi. ....Appl icantn

( By Arlvooate : .Shr i U. f . Bhardra j )
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CENTRAI iBYildlFII 
oilIilEr'R I B.'NA I

O. A. No.2tOZ of 2OO3

Prasar Bhart i
Through i ts Cti i ef Exeottt i ve Of f i oer,
Broartcast i ng Corporat, i on of I nd i a'
PTI Bui lding, .Sansad Marg,
New Delhi-l IOOOI-

Di rector Genera I ( Doorrlarehan )
Mand i Hotle e,
New Dclhi-l IOOOI-

.Smt. V. ,.. S i nha
Dy. Direotor General (Programme)
Al I India Radio, Akanhwani Bharan,
Ner Delhi-l lOOOt.

Shri Ravi Nankar
Dealing Anatt. (Trannfer & Posting)
S-l-B Section, AlI India Radio'
Room NO.23O, Akaehrani Bhawan,
New Delhi-l l0OOl.

Shri M.K. PandeY,
Section Officer,
Prasar Bhart i,
Broartcast i ng Corporat i on of Inrl i a,
PTI Bui lding, .SanRad Marg,
New Delhi-l lOOOI.

Union of India
Throrrgh i t.c SeoretarY,
Minisi.ry of Information & Broadoast'ing,
Shantri Bharan, Ncw Delhi-l lOOOl.
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(By Advooate : Shri .S. K. Patrb)
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(nDER (OBAT.)

:-

This Original Application unrter Section 19 of

the Adminintrative, Tritrrrnaln Aot, 1985 han treen f iled

seeking a dircotion to the responrlents that in vier of

the Hon'ble Supreme Court's decicion in the oane ot

ll- D- Slmtri Yr- lan af fndir rnd Onr- in Civi I

Writ, Petition no,285/1989, the applicante having been

aeleoted for spccial ized langttage/dieaipl ine programme

shorrld tre transferred, posterl and al tocated the work

of their particular field of eeleotion.

2. The first applicant ie the Aaaociation of

Programme Exeout i ves reprenented hy i ta .Seoretary.

The appl icant No.2 ras selected through [Inion Pttbl ic

Servioe Commis.qion. The appl ioant No.3 got promoterl

f rom t,he glost of Programme Exeotlt,ive to the post ol

.rTS as per order dated lO. l. 1999. The claim of the

afrfrl i cante i s that. t,he ntaf f i.q ent,rttsted wi th t,he

pIanning and production of programmcs at

AIR/Doordar.qhan st,ations are dividcrl int,o a nttmber of

individrral rrnits, eaoh rcaponnible for a partiottlar

branch of activity. The Progranmte Exeotttives are t,he

hearlc of their reepeotive units. The grievanoe of the

appl icants is that, the respondents are 'mindlessly,

whimsioal ly anrl artlitrari ly transferring, al looating

the work and frost i ng the frrogramme execttt i ves i n a

manner hampering the overal I fttnot ioning/cf f icienoy of

the dif f erent units of AIR anrl Doorrlarshan ae rel I as

that of the persons hearling the eaid ttnits. "
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3.Aocorrtingtot.heapplioantndeoieionof

the Hon'ble supreme court in civi I Prit Petition

No.285/1989 rtatert 25.8. 1989 is not treing fol lorcd tty

the responrlents. Therefore, this original Appl icat ion

han heen f i lerl eeeking the rel iefn ae stated earl ier.

In support of their oontent,ions, the appt icant'R have

f ilert orrter of t.hin Tribunal dated 24,12.2002 in oA

No. l469/2002 in the case of satish vats vs. llnion of

Inrtia anrt others. Thie Tritrrtnal in the said order has

canoel lerl t.he t,ransfer order ol the appl icant in t.hat

oase who waa t.ransf errerl f rom utln i o seot i on to

Transmiseion Cel l.

4, The reRpondente have opponed thc prenent'

Original Appl icat ion anrl e taterl that the pont' of

Programme Exectlt,ive of Al I Inrlia Radio/Doordarehan ia

a group 'B' Gazettert post and is governed try al I India

tranRfer I iatli I ity. Theee emplolteea are transferable

thropgh otrt the cotlntry in exigenoy of .qervioe anrl in

prrhlic interest. Even in the appointment lctter of

the canrlirlate, who were seleotert tly t.he llnion Ptlbl ic

Servioe CommieRion against a partiottlar disoipline it

has been ment i oned that, they, are I i atr I e to tre

entrueted with any work expeoted of a Programme

Exeopt,ive in t.he organisation ol All India Radio and

Doorrtarnhan at, t.he d i eoret i on of thc Heart of the

of f iee. It is pointed ottt try the recponrlents that

aft,er t.he rlecicion of the .Sppreme Cotrrt in the case of

S.D. Sast.ri (srtpra) as earl!' as on 25.8'l9tl9, t'he

arrpl icants have treen performing their dtrties withottt

any grievanoe. Raising stlch a grievanee aft'er
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sevcral yeare is without any basie. Benponrlentn have

frrrther statert that. it ," not justifiert that a

Programme Exeotttive recrtrit.ed in a part.iotllar

rliscipline remain to handle the work of t.hat

d i sr: ip I i ne on I y. They are ase i gnerl other work as and

when requ i red as frer the i r exper i enee. The

requirement of the station may change from time to

time and they are transferred aooorrtingIy. Regarding

the order of this Tribunal in the oane of .Satieh Vate

Vs. tlOI & Ors. in OA 1469/2002 clat.ecl 14.12.2OO2, it

i s staterl that t.he .qame i n ntttr- jrrd i ce tref ore the

Hon'trle Delhi High Cottrt. Therefore, tro relianoe oan

be plaoed by the appl ioant.s on that deoision. The

grnst of Prograrrme F.xectttives is a feeder carlne for

promotion to the poet. of A.SD/DDP anrt Direotor, who are

requ i rert to rork and Rtlpervi se d i f f erent

seotions/fields anrl it beoomes imperat.ive to give them

opportunit,y t,o work in different sections ao that

their atrilities and reeouroes are properly tltilir.ecl

for future proepects in rlisoharging their dttties in

the promotional poste. No langttage or dieoipl ine in

earmarked for ASDs and ADPc . A.SD/ADP is etlppoeed t,o

aesist Direotor of a partiottlar Xendra in al I mattere

oonoern i ng pl ann i ng and prodttct i on of programmes. The

reeponrlents have pointed otrt that the rel iefn alaimed

are not against any part ictllar order trtlt generel in

natrrre. Theref ore, the preeent Or i gi na I Afip I i oat i on

deserves to be rejected in I imine.

5. In the rejoinder f i lert try the appl ioantn

have reit.eraterl the aame pointa which are containecl in

the Original Appl icat ion.
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part, i cs

record.

6. We have heard the |earned ooltnae| of the

and have oerused the materia| avai Iatl|e on

7. In the precent Original Application, no

speoif ic onrler has treen chal lengert tf, it" appl icants.

On t.he other hand, the appl ioante are neeking a

general direct,ion to post the appl ioant No.2 in I ight

mueic and folk mueio and apfrlioant. No.3 in itn Spoken

Worrts (Hinrti) Seotion. The applioante are also prayed

for a general rtireotion for poeting of alI Progranme

Execut ives in the rliscipl ine in whioh they are

reon, i ted.

8. There cannot tre any d i epttte that the

d i rect i ons aa per jttdgementc of the Hon'b I e Sttpreme

iorrrt in the caRe of S. D. .Sastri (stlpra) are of

trinding nature. The Hon'trle Supreme Cotlrt held as

fol lowc:-

'After hearing the pet it ioner rho
appearerl trefore tra in pereon and the learnert
oorrnae I appear i ng on treha I f of the
respondents re d i reot, t.hat the pet i t ioner
shal I not be tranaferred to a plaoe where
there is no Hindi programme and that the
petitioner shoulrl also tre plaoed in Hindi
Seotion. The reepondent wiII also consirler
t.he case of the petitioner t.hat he nhottld be
given oo-ordination work aocorrling to the
.Seniority. The Writ Pet.it ion in dinpoeed of
aa ahove. There wi I I be no orrler as to
oosts. "

9. The renpondentn are dtlt.y trotlnd to oonsider

the claim.q of the applicant,s in the light. of the

jrrdgment of the Hon 'tr I e .Supreme Cotrrt i n af oreea i d
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oaae. However, the renpondents Bhal I havc also to

take into conairlerat ion other aRpects I ike al I India

transfer IiatriIitien of the applioants, needc of the

organi sat ion and promot ionaI prospeots of the

appl icante. In the abnenoe of an!, part iottlar

grievanee, .qpeoif ioally pointed orrt by the applioants,

no Fpeoif io rtireotion oan tre iesuert at this etage to

t,he responrlents as claimert However, the responrlents

wi I I keep the deoieion of the Hon'tlle .Srrpremc Cottrt. aa

well as their arlministrative reqrrirements anrt

oonditions of Fervioe of the app|ioantn tlefore making

an!, transf er anrl dep I oyment of the members ot

appl icant No. l.

lO. In the Iicht of the obnervatione in the

preceding paragraphe, thia Original Appl ieation stande

rlisposed of without any order aF to conts.
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